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CENIRAL ADMIMSTRAIWE TRIBT'NAI
PRINCIPAL BENCTI

NEIT DETHI

Thie the 16|b dcy of August, 2004

oANO.2458l2N3

HON'BLE MR JUSTICE V.S.ACICIARWAL, CIIAIRITf,AN
HON'BLE MR S.KNAUq MEIIIBER. (A)

Sh. Rm Kishm
S/o Sh. Rm Pd,
R/o ll2t, PaePryorim
Nrcle,
NcwDelbi.

Applicmt

@y Advocde: Mrt. AmiS Ahletld)

Vc,rsug

Director of&trcdioa,
Direc{orile of Erhcdion,
Govemneot ofNCT of Dclhi,
Ne,rrDelhi.

Reapoadat

( By Advocde Shri &orge Pmc*co )

ORDER (ORALI

Jugtice V.S.Aggrtral, Cbrirm n
The mltr has been rguod. It wzs not in disputc th* the qplicmt faced

a bial pertainiag to n offence prni$Slc un&r Sestim 307 ofthe Indin Pcoal

Code. During the pc'ndeocy ofthore procccdinga thc rylicat hu beeo placcd

uader nropension. Ihc lcraed Additimd Seseioos Jufuc held the 4plicot

guilty of the ofrcncc puniSSlc rm&r Scctim 324 of the Indim Pcoel Code nd

arrded the qplicnt bmoftt of Sestioo 360 ofthe Code of Criminal hoce&re

read with Sectio 4 &,6 of the Probtio of Offcodcrs Act f958. Ttcrcdcrthe

ryplicat filed n rypeal qgainst the juftmmt md order of sateoce paeeed by the

lcraedAdditional Seesima Jufte. lte Dclhi High Corrt dirposedofCrininal

Apped No.5l l/200t rcccding:-
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'In vicw of the dorossid vicrr of ths Snpeoe Cort, the
Appeal ig dirmissed with Oc directioo to the e,mploycrnot to uoe
the coovic{ion for oy purpore thd may & thc s?ryice
los;ndinc the diam issd."

2. In purmrnce thercto ryplicmt hea beco rcinilded m 2.4.203. Driqg

the counre of mb,miegions it wrs not firthcr dieputed thd 6c qplicnt had erlicr

filcd OA-161912W claining $atrhg of thc disciplinry proceodiqgs thd hrye

bccn initiled qgainet the rylicnt. Rcapondmts hdafuittcdlybceo directed

to considor the reqred of the ryplicnt in this regrd ad as yet find ordcr of

rcepmdcote he8 not becn pareed.

3. In face of the aforcsaid facts, so fr ag the clain of 6c rypticrt thd hc

ehoild be givm drc pnomotiondeenior ccelc nd thd he Sould be paid full pry

md dlonmces rs cooceroed, we rrc not expesetqg ay opinion. ltig isfcthe

rceson thd rerpoodcotr, ee rcfbred to Sovc, have drted dryrtmmtal

pnoceedingr fgaind the qplicnt. It ie arbjoct to thc fmd ortcome of,thogc

poceedings or the claim of,the aplicat nfrich urp hgve rrferredto Sovc thd the

eaid contsovemy cu be dacided.

4- Honrver, it wu utged thil rylicut hrd bcen givto afieideoce dlorrucc

rfren he nas mspcn&d from 9.4.93,the sme uras mhaccd ubacqrmtly. Thc

ctaim is thd with the comrqg into force of the 5t Cmtrel Pey Commission ttc

gubsidcoce dlonmce Sould have aleo bccn incrcucd.

5. Respondmte plea hag been thil io thc original ryplicdion no such relid

hu bcc,n clained.

6. We hwe cmsider€d the said coteotion. So fr as thc fect as to ufrether

such a relidhas beco claimcd or not, it is obvione froD the did clomc thd

qplicat seeke replrmmt scde of Rg.6500-10,500 with the coming into foce

of the 56 Cmtral Pry Commissioo. lte ecttled principle in lap ie thd teeer

relid cm ahmye be grmted. Once thc ryplicnt, arbject to ufol na hryc
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rccordrdSove, isuodcrsuepeoeionfor thig Period md 56 Ceotral Pay

Commissioo rGport has cone into bciqg, the nccesrry cmso(1r€ocee is thC

eubsistcoce dlonmce be frxed keeping in viewthe rcplaccocot ecde ofthe poet

with 56 Cmtral Pay Comuisgim nd rcordingly the allorrucea be

calculded. The urem, if uy, bc paid to thc ryplicnt prefer$ly within 4

moothg. Applicmt has beco reinilCed on 2.4.203 md is diechuigiag his

&rtice. We urfe informsd thd sveo fq thil pciod firll pay ud allorpuces

heve not beco peid. l[Ie dircct, frm the dde 4plicut ie reirstdcd md ie

dischr'l3itrg thc drtiee of the port of TGT terher, the ryplicut Sould be

nrmded the pey md dlowucee of the pod to uhich he is dia&qgiqg hie drtiee.

The seid cdcrldim fiould also be cfucd md withia 4 montha lTetrl, [-y,

be paidto the ryplicmt.

YY'
( S.K.NAIK )
Me,mber(A)

AV
( v.s.AcoARwAL )

Chairmn
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